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O R D E R 

06.08.2019   Counsel for the Appellant submits that the amount has been 

deposited by the Resolution Applicant. The Appeal has become infructuous.  

 
  In the circumstances, no further orders are required to be passed. The 

Appeal stands disposed of being infructuous.  

 
 

[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 

 
 

     [Justice A.I.S. Cheema] 
      Member (Judicial) 

 

 
 

 

[Kanthi Narahari] 
Member (Technical) 

/rs/sk 


